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T.TL 	MTNIETATIVr 

DPTNCTDA! BNNJ 

04 21 /2002,  

N e w Delhi. this the 5th day of .Seotember, 2002 

L4 0fi' hi e Smt Lak chrni Swami nathan. Vi ce-Cha rmsn 

r 	K.  rd....-- 

S - ncr ivii  ian Stiff ficer (S 
t-' 	._J_ .._.a 	.) rs....4 	 r 	-- ' 	•..II 	I...  

Post. Rcy N0,20 
Jabalpur 	 - '8? 001 . 

(By Advocate Sh. 	Mainee 

V F P  S i S 

ifl u 

	

_J 	4-L. _. 	- .m 	0  

Th 5cr retary 
Ministry of Defence 

North Block, New Delhi. 

2. Th Director General o Ordnance 5evc, 

	

Mtr Gene 	of flrdnan 	Branch 
Army Headouarters 

PC), Nw Delhi, 
Pcnndrnt 

C) P  0 F B (OPAL 

By Hon'hle Smt,. Lakshmi Swaminathan. VC (H 

Heard Sb. 	B,S.Mainee. learned COUfl.SCI fr t.h 

appli- 4-  Ccifi 

2 	Arplicant 	I 	 aggrieved by th p action and 

imruaned orde.s 	is,ued 	h v 	the 	resnondnt. 	t.rfrnc 

him on 	promotion 	from ArmyP.eadcuarter 	C)ehi to 

0.0.0. . 	jahalpur 	vide order 	dat.d 	9q7pn2, 	ke had 

made a 	re're.s entation 	aarst, 	thi;z 	 whiCh h,j 

been rejected 	by 	the 	e.pondent..h 	iet.te' 	dated 

1 _ 10_200 2 and he was a s  

Dur. k 	had again made a 	erresenat.ion on 	'0- 	7_.O' 

to the b- gher 0.ffCCr which h 	 br 

the resrondent.s 	v ide their 	letter 	datei 	2_1.2flb2. Bh. 

9.5. Mai flee. 	1 earned 	counsel 	 krd 	a -  some 

ienct.h ke 	ha 	.ubmit.1-.ed 	t.h.t 	,ait.hnuch 	the 	Sf1 ican 

has c.arred 	o.t 	th 	ii 	nrri r' 	SJc 	:' 
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respondents by movnC to C. 0. C. . JabspJr 

reaSon why the respondents should not have Passed 

,asoned order ,deafl2 with each of the saU5 

by bim in  the represent5t0fl and more nrt.OUiariY, on 

the 	groundq of diecrimiflatiOfl 	and vltOr Of 

raaraph 3 of the transfer ooicy issued by the 

respondents dated 22-A-9d and non-conside'at'fl of the 
 

cecuThar crCUfliSt5flCCS he had mentor 	
in 07- 

representationsi for hng recalled at the earliest 

back to 	rom C .O.C.,JshS'Pur 	ea.rr.d onunSe 

has very  vehement1 v suhmt,ted that when ot.W Civilian 

Staff0fcerS (C).C)s) who have remained in Ceh 	
for 

rno'e than sx :ears or: triurP onstg hve hen 

etaned in the same post at the same 	-' nosn 

.e. Delh 4  there is no reason wht5OeVCr to ook out 

the 5ppicnt fr promotion-Cum-POSOng to  

Jabalpur, He has, therefore, submtted that the 

transfer order issued by the respondents aganst the 

appi scant was noth rig but dscrimnat.OY 

	

3 	it is seen from the 
letter issued by the 

respondents on 21i2003 (nne'Ure 	that the 

scplcant has been informed that DG OS  has VJ4560 

Sympathetically con.sdered hs request. For !At,Cflt:fl 

in !phi, 	Uoweve,, -0 nhngC was feasible Ff ts 

stage. 	The appI cnt. contends that as he 

nbedentY carriedout the t.ranser nre.r 

respondentsjabai 
	 - •-l-'1)s-i.: 	

•--'- 

	

p ,. 	
, 	: have 

re5SOflAd and 5pekng order wh 1  

his request fr poslYng hack at Delhi and 
the 

dated 2--2003 
4, to this 5tent arbtY'5rV 	Th 

relevant pra of order dated ? 1 2002  roldF as 
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The matter regardna your 	ans-Fe 

to DelrH has been examinad moat 
sympat.het oa / by the OG O. 	!owevar 

due to various adrnnstrat.ive const.rant 
not feashle to nost, you to 	e1h 

where yOU have .snent fv e. years and moved 
to 	CflD j.k1rur on rrmotn lea a than 

three years before, 

T view of the above, the resnondent.a, are 

d rected to give the reasons to show that they have 

oonsdered the apnloant's letter dated 20-12-2000  n 

terms of transfer policy dated 22---94. This bll he 

done withir; one mont.h from the date & rennt nf 

co   	capy 	th 	rder with i 	 tot 	int.  

1 	 5. GA i diarosed  Q-F s above, 

(Smt, Lakahrni Swa.minathsnl 
'/A-Chairman (J 




